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_ umes I and II-gives incumplete infor-
thation, bectuse i thid House ple-
viously a motion was raised.,

MR. SPEAKER: It has been disposed
of. ] cannot allow you.

SHRI SAMAR GUHA: Sir, let me
completé. The first part was not sub-
mitted fn 1872 but in 1873. Secondly,
Volumes I and II do not indicate whe-
ther the Enquiry Commission5s report
has been completed. It gives scope
for speculation and scope for com-
plications in future which Government
should avoid. I want to know if any
other volume is coming.

SHRI C. SUBRAMANIAM: 1t is a
complete report. No more volume is
coming,

STATEMENT CORRECTING REPLY TO SUSQ
NO. 6031 RE PRICE OF SUGARCANE, PAID
BY SuGArR FacTtorLEs 1IN TAMIL Napvu

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE (SHRI
B. P. MAURYA): I beg to lay on the
Table a statement (i) correcting the
reply given on the 8th April, 1074 to
Unstarred Question No. 6031 by Shri
M. R. Lakshminarayanan regarding
price of sugarcane paid by sugar fac-
tories in Tamil Nadu during last three
years, and (ii) giving reasons for delay
in correcting the reply. [Placed in
Library. See No. LT-8277|74].

REPORT ETC., ON INCIDENT AND POLICE
FIRING AT LIMBDI IN SUNDRANAGAR
DrsTrICT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): 1 beg to lay on the Table—

(1) A copy each of the following
documents under sub-section
(4) of section 3 of the Com-
missions of Inquiry Act, 1952
‘read with clause (¢) (iii) of
the Proclamiation dated the

the Table e
8th February, 1974 iesued by
theé President in' rélation to
the State of Gujarat:—

(i) Report on the incidents and
polite Hrihg at Limbdi in
Surendranagar Distriet on
the 27th April, 1973;

(ii) Memorandum of Actlon
taken on !he ‘Report.

(2) A statement explaining rea-
sons for not laying simultan-
eously the Hindi versions of
the above documents.

[Placed in Library. See No.
LT-8273|74].
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FERTILISER (MovEMENT CONTROL)
(Tamo AMENDMENT) ORDER, CERTI-
FIED ACCOUNTS AND AUDIT REPORT OF
Natronar Coorerative DevELoPMENT
CORFORATION AND BompBay TENANCY
AND AGRICULTURAL LANDs (GUJARAT
AMENDMENT) RULES

SHRI B. P. MAURYA: On behalf
of Shri Annasaheb P. Shinde, I beg to
lay in the Table—

(1) A copy of the Fertiliser
(Movement Contrel) (Third
Amendment) order, 1974

(Hindi and English versions)
published in Notification No.
G.S.R. 860(E) in Gazette of
India dated the 5th August,
1874, under sub-section (6) of
section 3 of the Essential Com-
modities Act, 1955. [Placed
in Library. Sae No. LT-8274|
74.]

(2) A copy of the Certified Ac-
- counts - (Hindi and English



